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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70148/16
& Ex. Appeal No. 70047 /16

Arising out of G/A Mo NOI-EXCUS-00Z-APP-0087-15-16  debed
28.09.2015 passed by Conwnr. (Appeals) of Central Excise & Customs
IER

Faor approval and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G. SHAKKARWAR, MEMEER (TECHNICAL)
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Lo Whether Press Reporters may be allowed ta see
the Order for publication as per Rule 27 of the
CESTAT (Provedure) Bufes, 19527 : Mo
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. APPELLANT(S)

Commissioner of Central Excise, Noida

VYERSUS

M/s M. O, Cables L1d,
RESPONDENT {5}
AFPEARANCE

Shri Rajeev Ranjan, Joint Commr, (D.R.} for the Department
Mone for the Respondent (s)

CORAM:

HONBILE MR ANIL CHOUDHARY, MEMBER (JUDICIALY
HON'BLE MR, ANIL G. SHAKIKARWAR, MEMBER {TECHNICAL)




2 Fow Appei] No FR04TNG

Per Mr. Anil Choudhary :

Meard the Id.A.R. for Revenue, Appeal is disposed off as
withdrawn under Litigation Policy, as prayed in E/M.AN0.Z0148/16,

without entering into rmerits. MUA, also stands disposed off,

/ijnounced is Lthie open Court}
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